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Part A SBI Life — RiNn Raksha (UIN: 111N078V03) Policy Donent

Policy Preamble

Welcome to your group credit life insurance policy, SBI Life — RiNn Raksha and thank you for
choosing SBI Life Insurance Company Limited  for your insurance needs. The UIN allotted
by IRDAI (Regulator) for this product is 111N078V03. This is a group credit life insurance plan
which provides cover to various loan borrowers or any group with similar benefit structure
against the risk of death within the chosen policy term.

The information you have given in your proposal form, details of the members provided in the
membership forms, the quotation accepted by you, other documents and declarations
including the declaration of Good Health for evidence of insurability of the members, if any,
form part of this contract of insurance with us. Your policy document, comprising this policy
schedule along with the policy booklet and any endorsements, is evidence of the contract. You
should read these carefully to make sure that you are satisfied with the terms and conditions of
the policy and that there are no discrepancies in the policy document. Please keep these in a
safe place.

The benefits will be paid to the person(s) entitled as set out in the policy document, on proof to
our satisfaction, of such benefits having become payable.

It shall be the responsibility of the Master Policyholder to inform the terms and conditions of the
Master policy to its members from time to time.

If you require further information, please contact us at 1800 22 9090 (between 9 AM and 9 PM)
or email us at info@sbilife.co.in

Policy Schedule

The Intermediary Details

<< Direct/ Broker/ Insurance Advisor/

Type of Intermediary Corporate Agent >>

Name of the Intermediary << from the proposal form >>

Code / Branch code << XXXX [ XXXX >>

Contact Phone no. << STD Code — Contact No. / Mobile
No.>>

Master Policy Number << as allotted by system >>

Master Proposal Number << as given in the Master Proposal Form >>

Proposal Date << DD-MMM-YYYY>>

Client ID << as allotted by system >>

Master Policy Holder Details

Name of the Proposer/ Master Policyholder | << as mentioned in the Master Proposal Form >>
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Mailing Address

<< as mentioned in the Master Proposal Form >>

Telephone Number with STD Code

<< as mentioned in the Master Proposal Form>>

E-Mail ID

<< emall id as given in the Master Proposal Form>>

Policy Details

Type of Loan(s)/ Scheme(s) covered under
this master policy

<< Loan Borrowers/ others as mentioned in the
master proposal form>>

Date of Commencement of Master Policy

<< as mentioned in the Master Proposal Form>>

Type of Plan

<< Single Premium/ Level Premium>>

Death Benefit

<< As per COI Schedule for each member>>

Additional Options opted

<< None/Gold Option/ Platinum Option >>

Rider opted

<< None/ Accidental Total and Permanent
Disability Rider (UIN: 111B023V02)>>

Number of Members as on Date of
Commencement

<< >>

Minimum Age at Entry

<< XX >> years

Maximum Age at Entry

<< XX >> years

Maximum Age at Maturity

<< XX >> years

Minimum Sum Assured

Rs. << >>

Maximum Sum Assured

Rs. << >>

Minimum Policy Term

<< Xxx>> months

Maximum Policy Term

<< XxXx>> months

Minimum Moratorium Period

<< XXX >> months

Maximum Moratorium Period

<< XXx>> months

Accrued interest during moratorium period

<< Option 1:
Not included in the sum assured (i.e., with interest
payment by the member)

Option 2:
Included in the sum assured (i.e., without interest
payment)>>

Premium Payment Option

<< Option 1:

Premium and service tax is self paid by the
member (i.e., not included in the initial sum
assured)

Option 2:
Premium and service tax is advanced as additional
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Part A SBI Life — RiNn Raksha (UIN: 111N078V03) Policy Donent

loan by the institution (i.e., included in the initial
sum assured)>>

Interest Cover Rate

Loan Interest Rates Ranges

No. of Co-borrowers allowed
primary borrower

including <<2/3/Not Applicable>>

<< Option 1:

Each co-borrower is covered for 100% of the loan
amount

Insurance cover in case of Co-borrowers
Option 2:

Each co-borrower is covered to the extent of his/
her liability on the loan>>

Non-Medical Limit As mentioned in Annexure

<<Payable to the Master Policyholder to the extent
of Outstanding Loan Amount as on the date of
occurrence of the insured event and the balance
claim amount, if any, is payable to the nominee/

. beneficiary/Legal heir of the insured member
Claim proceeds

OR

Entire claim amount is payable to the life assured
or his/ her nominee/ beneficiary/Legal heir.>>

Premium Details

Premium Payment Term

<< Single Premium/ 5 years/ 10 years>>

Modes of Premium Payment

<< Single/ Yearly/ Half Yearly/ Quarterly/ Monthly>>

Type of Premium Rate

<< Age wise Rates/ Age Band wise rates/ Unit
Rates>>

Premium Rates*

As mentioned in Annexure

*The premium rates are exclusive of taxes. Service Tax/ Cess/ GST and/ or any other statutory levy/
duty/ surcharge, shall be charged at a rate notified by the Central and/ or State Government, as per
prevalent tax laws and is payable in addition to the premiums.

Exclusions & Clauses Applicable

Suicide Clause <<As Applicable>>

Waiting Period << Not applicable / Applicable for days>>
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Signed for and on behalf of SBI Life Insurance Company Limited , at Mumbai

Authorised Signatory

Name

Designation

Date Place

The stamp duty of Rs. << >> (Rupees ............. Only) paid by order, vide << receipt no. >> dated
<< Government notification Revenue and Forest Department No. Mudrank << .................... >>
dated << ....... >>

NOTE: The total premium payable may change in accordance with the changes in the applicable rates of
taxes and cesses of whatsoever nature are introduced or amended from time to time.

<< Digital Signature >>

(Signature)
Proper Officer

Policyholder shall read the Policy Schedule together with the Policy Booklet. Policy Schedule shall

reflect the features as opted for. If any errors or mistakes are found, the policy should be returned to
the company for effecting corrections.

*kkkkkkkkkkkkkkkkkhkkkkkkkhkkkkkkkhkkkkkkkkkkkkk End Of POIICy Schedule kkkkkkkkkkkkkkkkkkkkkkkkkkkkhkkkkkkkkkkx
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Policy Booklet
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Part B SBI Life — RiNn Raksha (UIN: 111N078V03) Policy Dounent

This is your policy booklet containing the varicdiesms and conditions governing your policy. Thidiggobooklet
should be read in conjunction with the policy sallecand other related documents of your policy.

If you find any errors, please return the policy éffecting corrections.

1 Definitions

These definitions apply throughout your policy doeunt.

The definitions are listed alphabetically. ltemsrkea with™ alongside are mentioned in your policy schedule.

Expressions Meanings
Age' means age in completed years as on the last bjrthfdaae insured member.
Borrowers shall mean the loan borrowers of the Master Pobiyér.

shall mean loan borrowers, who have jointly appfedthe loan from the Maste

. t
Co-borrowers Policyholder and include spouses, siblings, orrmss partners.

Company' means SBI Life Insurance Company Limited.

means the document issued to an insured membeh wbitains a summary of

Certificate of Insurance (COI) terms and conditions of the insurance cover.

Claimant means the nominee/beneficiary or the legal heihefinsured member

Death Benefif is the amount payable on death of the insured membe

means a document issued by the Company in writidgating the change(s) to
Endorsement the terms and conditions of the master policy sale@dooklet effected after the
issue of the Master Policy by the company.

is the period during which the policyholder or theured member has the option
Free- look to return the master policy or the Certificate mgurance as the case may be and
cancel the contract.

is the period from the date of first unpaid premiduaning which the policy

Grace pesiad remains in-force and the renewal premium can be without any penalty.

is the status of the member’s insurance cover vallilehe due premiums have

In-forcQ been paid.

is the sum assured as on the date of commenceifner@nober’s insurance covey.
It comprises the Loan Amount to be covered exclydinincluding premium and
taxes, as the case may be, as per the Schemelmdrbéts chosen by the insured
member.

Initial Sum Assured

the insurance cover start date for a member withiedate of underwriting

Insurance Cover Start Date acceptance of proposal or the date of receipterhjprm, whichever is later.

is the rate used for generating the sum assurestiathin Certificate of Insurange
Interest Cover Rate as per understanding between the master policyhaltt member; it may differ
from the loan interest rate.

is the rate of interest on the Loan granted tantkenbers of the Master Policy.
Loan Interest Rate' This rate is taken into consideration while deteimg appropriate Interest Cove
Rate.

=
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Expressions

Meanings

Lapse

is the status of the member’s insurance cover veheéuwe premium is not paid by
the member before the end of grace period.

Life assured

is the member of the group in relation to whom ilifeurance cover and other
benefits are granted.

Master Policyholder'

is the Financial Institution/ Bank which has entkir®o a contract with us for
providing insurance cover to eligible members.

Master Policy Commencementis the date from which the insurance contract betwglaster Policyholder an

Date'

Insurance Company becomes effective.

Member

is Primary Borrower or Co- Borrower of the Mast@li®yholder.

Moratorium Period '

interest or both loan principal and interest.

subsequently changed by an endorsement, as p@ans86tof the Insurance Aqg

is repayment holiday during the loan tenure. Thigdhy can be in respect of loan

is the person who is named as the nominee in thenbeeship form of

d

—

Nominee 1938, who has the right to give a valid dischaméht member’s policy moni¢s
in case of the death of the life assured beforerthwirity of the policy.
is an add-on feature for covering flexible intenedes, that a member may chopse
Option® to opt for. This option will be available to the mier provided the same has bgen

chosen by you, the master policy holder.

Paid-up status

Paid-up status is acquired at any point of timerditst year of cover, provided
least first year’s premiums are paid in full an@yiplicable only in case of regu
premium policies.

Policy document

means the policy schedule, policy booklet, endoesdgm (if any), optiof
document (if any), other written agreements (if Janyutually agreed by th
master policyholder and SBI Life Insurance durthg time your policy take
effect.

Policy Term'

is the period, in years, during which the contrathenefits are payable in resp
of the insured member.

Premium Paying Term'

is the period, in years, over which regular prensware payable.

Premium Payment Mod€

is the frequency of premium payment.

Premium Renewal Date

is the date on which regular premium becomes due.

Revival

is the process by which the benefits lapsed undeeraber policy are restored.

Revival period

is a 2-year period from the date of first unpaiérpium during which benefi
lapsed under a member policy can be restored.

Sum Assured

is the amount payable, upon the happening of theréd events.

Surrender

is the voluntary termination of the insurance basdfy the member in the case
voluntary schemes and by the master policyholdethan case of compulso
schemes where the premiums are paid by the masiteytmwlder.

Surrender Benefit

is the amount payable on surrender to the memb#reomaster policyholder,
the case may be.

at
ar

(20 ¢))

ect

of
ry

Underwriting

is the process of classification of lives into apgpiate homogeneous groy

ps

based on the underlying risks.

applicability of suitable premium is taken.

Based on underwriting, a decision on acceptanaejection of cover as well Ts
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Expressions Meanings
means SBI Life Insurance Company Limited or itscessors.
We, Us, Our We are regulated by the Insurance Regulatory angelbpment Authority of
India (IRDAI). The registration number allotted B3DAI is 111.
You, Your® means the master policyholder.
2 Abbreviations
Abbreviation Stands for
Col Certificate of Insurance
IRDAI Insurance Regulatory and Development Authooit India
Rs. Indian Rupees
UIN Unique Identification Number

These abbreviations bear the meanings assignéenoe¢lsewhere in the policy document.
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Part C

3 Policy Benefits

3.1. Participation in profits
Your policy does not participate in our profits.

3.2. Death Benefit
3.2.1. If all the due premiums have been paid, on deatifefssured during the policy term, we will pdet
sum assured as per the option chosen or in casetian is chosen, we will pay sum assured as peer th
sum assured schedule mentioned in the certifichiasorance (COI), whichever is applicable, if the
claim is found admissible.
3.2.1.1In case Gold option is opted for, we will pay theiee outstanding loan amount at the time of death
as per the floating interest rate offered by yoespective of the loan schedule given in the COI.
3.2.1.2In case Platinum option is opted for, we will pather the outstanding loan amount as per the
floating interest rate offered by you or the outsliag loan amount as per the interest rate fixed at
the time of inception of cover as mentioned in shen assured schedule in the COI, whichever is

higher.

3.2.2. If all the due premiums have not been paid, then, i
3.2.2.1the death of the life assured occurs within thegneriod, we will pay the sum assured as per the

sum assured schedule mentioned in the COI aftenafied the unpaid outstanding premiums, if
the claim is found admissible.
3.2.2.2the death of the life assured occurs after theadrttie grace period and the policy has acquired a
paid-up status, we will pay the paid-up sum assufedhy, if the claim is found admissible.
3.2.2.3the death of the life assured occurs after theaértde grace period and the policy has not acquired

a paid-up status, no death benefit will be payable.

3.2.3. Paid-up Sum Assured
3.2.3.1Paid —up Sum Assured is payable in case the mepaliey acquires paid — up status.

3.2.3.2Paid-up Sum Assured is equal to:
(Number of Premiums paidividedby Number of premiums payablgjultiplied bySum Assured at

death as per original schedule.

3.2.4. Co-Borrowers
3.2.4.1f initial sum assured for each borrower is eqoatmtire loan amount:

3.2.4.1.10n death of any of the lives assured [i.e., in ase of the borrowers dies] during policy
term and if the claim is admitted:
3.2.4.1.1.1We will pay the death benefit as per the sum asisscbhedule given in the COI.
3.2.4.1.1.2We will also pay the surrender value, if any, te slurviving life/ lives assured.
3.2.4.1.1.3We will terminate the insurance cover for the suing life/ lives assured.
3.2.4.1.20n death of any of the lives assured during polteym and if the claim is
repudiated/rejected, for any reason whatsoever:
3.2.4.1.2.1We will not pay the death benefit as mentioned @.C
3.2.4.1.2.2Life cover for surviving life/ lives assured willontinue till end of policy term,
provided all their due premium(s) are paid regylarl
3.2.4.1.3In case of simultaneous death of more than oneoben; the death benefit will be payable
only in respect of one borrower. It will be presuhtbat the younger member survives the

elder member. The surrender value, if any, willplaéd with respect to the life/lives assured

where death benefit has not been paid.
3.2.4.21f initial sum assured for each borrower is equal[limited to] his/ her respective share of loan

amount:
3.2.4.2.10n death of any of the lives assured during pdkcyn and if the claim is admitted:

3.2.4.2.1.1We will pay the death benefit for deceased lifeuesd as per the sum assured
schedule provided in the COI in respect of his/tmesurance cover only, as the

insurance cover is limited to his/her share of loaly.
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3.2.4.2.1.2Life cover for surviving life/ lives assured willontinue till end of policy term,
provided all their due premium(s) are paid, redular
3.2.4.2.1.30n death of any of the lives assured during pdieyn and if the claim is repudiated/
rejected, for any reason whatsoever:
3.2.4.2.2We will not pay any death benefit whatsoever fa deceased life assured and the Insurance
cover for the surviving life/ lives assured willmtmue till the end of policy term, provided
all their due premium(s) are paid regularly.

3.2.5. In case the insured member dies after the submisgioequest for surrender of his insurance cowgr b
before the payment of surrender value, or dieg afibmission of request for free-look cancellatidgn
his insurance cover, but before refund of premithm,Master Policy Holder or the nominee/beneficiary
or legal heirs of the insured member, as the casg be would be eligible for death benefit. The
Insurance cover shall automatically stand cancelfethe date of death of the insured member.

3.3. Survival Benefit
Survival Benefit is not available under this plan.

3.4. Surrender Benefit
3.4.1. An individual Member may surrender his insuranceetaluring the policy term. Such surrender will be
subject to all of the following:
3.4.1.1. A Member may surrender his cover only after firsayof cover.
3.4.1.2We will pay the surrender value only if, at least,premiums due in the first year of cover have
been paid.
3.4.1.3 We will pay the surrender value only if it is aa$t Rs. 250.
3.4.2. For co-borrowers, in case of surrender by any oeenber, the insurance cover would continue for the
remaining co-borrowers.
3.4.3. The Surrender Value (SV) is calculated as under:
3.4.3.1,(50% of the Premium(s) paidjultiplied by(Unexpired terndivided byTotal term)
3.4.3.2We will consider premiums paid after excluding expremium(s), rider premium, option premium
and taxes and cess, if any, for calculation ofesuder value.
3.4.3.3.We will measure term in completed number of months.
3.4.3.4.Unexpired term is the total policy term in monthsd the completed number of months as on date
of surrender.
3.4.4. A Special Surrender Value (SSV) may be availabkh@time of surrender.
3.4.5. The higher of the SSV and SV will be payable.
3.4.6. In case of surrender of the group policy by the télaBolicy Holder, for schemes where premiums are
paid by the insured member, an option shall bergieethe individual members of the group, on such
surrender, to continue the policy as an indivichaicy.

3.5. Option Benefit
3.5.1. Option Benefit is available only if we have offerdn® same to you and is reflected in the schedida.
may choose to offer these options to the group neeslin case any of these options has been opted fo
by the member, the death benefit will be as mertiobelow and the sum assured schedule as
mentioned in the COI will be only for the purposeeference.
3.5.1.1.Gold Option: If you opt for this option, the follamg will apply:
3.5.1.1.1The member can opt for this option if the policsntés 5 years or more.
3.5.1.1.2If the member opts for this option, on death of life assured during the policy term, we
will pay the entire outstanding loan amount at tinee of death as per the floating interest
rate offered by you irrespective of the loan schedjiven in the COI provided all the due
premiums have been paid in full and the insurarmeercfor that member is in force and
provided the claim is found admissible.
3.5.1.2 Platinum Option: If you opt for this option, thdlawing will apply:
3.5.1.2.1The member can opt for this option if the policsntds 5 years or more.
3.5.1.2.2If the member opts for this option, on death of life assured during the policy term, we
will pay:
3.5.1.2.2.1Either the outstanding loan amount as per theifigahterest rate offered.
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3.5.1.2.2.20r the outstanding loan amount as per the inteatstfixed at the time of inception of
cover as mentioned in the sum assured schedute IGOI.
Whichever is higher, and provided the claim isrifd admissible.
3.5.1.3 A member can choose only one of these options prbyided you choose to retain both the
options. If you choose only one option, the Memsleall be bound by that option only. We will
pay option benefit subject to all of the following:
3.5.1.3.1We will pay the option benefit as per the optioos#n by the member.
3.5.1.3.2The interest rate fluctuations are subject to ugmel lower cap up to 6% (600 basis points)
from the interest rate at the inception of the mengwlicy.
3.5.1.3.3If the interest rate changes, we will recalculdte benefit amount payable at death of the
member keeping the term and EMI (Equated Monthitdiiments) same as at the time of
inception of member policy. Cover would cease atehd of the term.
3.5.1.3.4We will not cover the increase in outstanding ldae to EMI defaults.
3.5.1.3.5You will have to provide a history of interest rébe every claim.
3.5.1.3.6If at any time, the loan interest exceeds the Bk#, loan amount payable on death would
remain at the same level as the loan amount ipriné@ous period.
3.5.1.3.7 After resetting the EMI schedule, the revised loatstanding would be used for the purpose
of deciding the sum assured subject to conditiartbned in this section.

4  Sum Assured

4.1. The sum assured schedule will be generated usetpéim and life cover details available in the merabip
form such as:
4.1.1. date of commencement of insurance cover
4.1.2. initial sum assured or the outstanding loan amaasithe case may be.
4.1.3. interest cover rate
4.1.4. policy term
4.1.5. moratorium period, if opted, with / without intetgmyment

4.2. In case ofwithout moratorium periodoption, the sum assured would start decreasing fngeption of sum
assured schedule.

4.3. In case ofwith moratorium period’option,
4.3.1. Ifinterest is paid by the member during the maiata period, then the sum assured would remain the
same during the moratorium period and would stactehsing from the end of the moratorium period.
4.3.2. If interest is not paid by the member (and is ideld in the loan) during the moratorium period, then
the sum assured would increase during the moramopieriod and would start decreasing from the end
of the moratorium period.

5 Participation

Members will be covered under this policy subjecthe following:

5.1. We will provide cover to any or all of the individis taking loans from you which are covered unties t
policy, provided they are eligible and they apmly the insurance cover and comply with all the menents
for assessment of risk and are found to be insedadbed on the risk assessment of each individealber.

5.2. We will cover new as well as existing members attame during the validity period of this policy.

5.3. Members (s) can take the cover on single life dbaseon a joint life basis (in case of co-borrosyer

5.4. We will provide cover to co-borrowers if they aposises, siblings or close blood relations like peechild
or business partners.
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5.5. A maximum of two co-borrowers are allowed in adiitto the primary borrower under the member policy.

5.6. We will provide cover to co-borrowers, either fiveir respective shares of loan amount alone or eaeh
borrower will be covered for 100% of the loan amban first death basis, as opted by you and/ or the
member.

In cases where each borrower is insured for the ent  ire loan amount, we will provide 5% rebate on
premiums for each life assured. If the membership f orms of all co-borrowers are received
together, then the rebate is applicable to all the co-borrowers including the primary borrower. If
the membership forms of co-borrowers are received | ater, then the rebate would only be
applicable to the co-borrowers.

6 Premiums

6.1. Basic Premium

6.1.1. You and/ or the member have to pay the premiumpremium renewal dates or within the grace
period.

6.1.2. The premiums have to be remitted even if the rehpreamium notice is not received.

6.1.3. If we receive any amount in excess of required jpremwe will refund the excess. We will not pay any
interest on this excess amount.

6.1.4. The premium should always be paid in full. If weee any amount less than the required premium,
we will not be able to adjust the premium till yamd/ or the member pay the deficit/balance of
premium. If the deficit/balance of premium is natigp we will refund the premium paid without any
interest.

6.1.5. You and/ or the member will be liable to pay alpbgpable taxes as levied by the Government androthe
statutory authorities.

6.2. Option Premium
6.2.1. You and/or the member have to pay the additionainiwms based on the Gold or Platinum option
chosen on premium renewal dates or during the graded.

7 Grace Period

7.1. In case of limited premium payment policy, you andthe member have to pay premiums within a grace
period of 30 days from the due dates for premiweqdencies of yearly, half-yearly and quarterly.

7.2. The grace period of 15 days from the due date&ijprm is applicable for monthly frequency.

7.3. In case of single premium policy, grace perioddsapplicable.

7.4. The grace period is same for rider also.

7.5. Life and rider cover will be available in full dag the grace period.

7.6. If the premiums are not paid within the grace prine member life cover will cease and no benegfiisbe

payable other than the paid-up sum assured, ifanthose benefits mentioned under surrender kenefi
section as applicable.

8 Termination

8.1. Termination of insurance cover
Insurance cover and other benefits to the life resbishall automatically cease on the earliest ef fillowing
events:
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8.1.1. on date of death or on date of payment of disgiglaim, if any of the life assured.

8.1.2. on expiry of the policy term.

8.1.3. on the date of payment of surrender value, if any.

8.1.4. on the date of payment on free-look cancellation.

8.1.5. on termination of cover at the behest of the member

8.1.6. on the date on which the grace period ends in ifggemiums due are not paid, where the insurance
cover has not acquired any paid up value.

8.1.7. a death claim has been admitted under the policarig one of the Co-borrower, in cases where each
borrower is insured for the entire outstanding I@amount. The surrender value will be paid with
respect to the life/lives assured where death litdmees not been paid/ admitted.

8.1.8. in case of compulsory schemes where premium is pgithe Master policyholder, on the date of
payment of surrender value, if any.

9 Other Features

9.1. Top-up Loans
If you provide top-up loans to existing borrowers:
9.1.1. We will consider them as new loans.
9.1.2. We will provide insurance cover subject to undetiwg rules and issue fresh insurance cover to cover
such loans.
9.1.3. You and/ or the member will have to pay separadenum as applicable for this new cover.

9.2. Pre-closure of Loan
In case a member repays entire outstanding loamuainiefore the end of the policy term, he/ she ctarose
either of the following:
9.2.1. Continue with the member policy till the end of haicy term and sum assured as per schedule ®ill b
payable in case of death within the policy term or
9.2.2. Surrender the member policy and avail surrendeefitesrs applicable.

9.3. Cancellation of Loan
9.3.1. If any loan sanctioned by you is cancelled or mfieh up after issuance of member’s cover, you may
request us for cancellation of such cover. Sucleeéations will be subject to all of the following:
9.3.1.1.You must request to us in writing for cancellatmfrmember policy within 90 days from the date of
issuance of COI.
9.3.1.2We will refund an amount equal to 90% of premiuna)d excluding taxes and celsss stamp
duty.

9.4. Waiting Period
9.4.1. Waiting period as mentioned in the policy schediiall be applicable. If the life assured dies dyrin
this waiting period, due to:
9.4.1.1.Suicide, we will refund 80% of the premiums paidheut interest.
9.4.1.2 Accident, we will pay the sum assured as mentioimedhe sum assured schedule in the COI
provided the claim is found admissible.
9.4.1.3 Any other reason and the member has not undergopenedical examination at the time of
issuance of insurance cover; we will refund 80%hefpremiums paid without interest.
9.4.1.4 Any other reason and the insured member has undergeedical examination at the time of
issuance of insurance cover; we will pay the susu@sl as mentioned in the sum assured schedule
in the COI provided the claim is found admissible.
9.4.1.5Premiums paid to be refunded would exclude applicabxes and cess, extra premium, rider
premium and premiums charged for the options, yf an
9.4.2. We will calculate waiting period from the date @ihemencement of insurance cover for the member or
the date of revival of insurance cover for the memiwhichever is later.
9.4.3. The insurance cover for the surviving co-borrowdrgny, may continue if the insurance cover is for
specified shares in respect of each joint borrower.
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9.4.3.1Where, the full Sum Assured has not been paidinggrance cover will continue for the surviving
life/lives assured.

9.4.3.2Where, the full Sum Assured has been paid and eatiorrower is covered for their respective loan
share, the insurance cover will continue for thevising life/lives assured.

9.4.3.3Where, the full Sum Assured has been paid and eachorrower is covered for the entire
outstanding loan amount the insurance cover withteate for the surviving life/lives assured and
the surrender value will be paid.
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Part D

10 Revival

10.1.You and/ or the member can revive individual merisbeover during its revival period of 2 years frdhe due
date of first unpaid premium. Such revival will fgbject to all of the following:

10.1.1.You and/ or the member should write to us duringva period

10.1.2.Life assured has to submit Declaration of Good theahd satisfy other underwriting requirements, ighe
applicable.

10.1.3.We may accept or reject the revival request. We alsy accept the revival request by charging aatuiti
premium. We will inform you about the same.

10.1.4.You and/ or the member will have to pay all outdiag premium(s), along with interest, and including
rider and option premium(s), if any, which are du¢ have not been paid till the date of revival.

10.1.5.The Company currently charges interest rates basdtie formula “250 basis points plus the benchmark
yield of Repo Rate” as on 1st April of the Finahci@ar in which the revival is effected and it wile
compounding on a half-yearly basis.

10.1.6.Insurance cover for the member will commence afjaim the date of revival of member’s cover.

10.1.7.You and/ or the member cannot revive after thergxgfithe revival period.

10.1.8.You and/ or the member will bear the cost of mddégamination, if any, at the time of revival.

11 Claims

11.1.Death Claim
11.1.1.You, the nominee or the legal heir should intimgéte death of the life assured in writing throughk th
Master Policy Holder.
11.1.2.We require the following documents/ informatiorptocess any death claim request.

Type of Claim Requirement
Original COI

Claim Forms:
i. Application Form for Death Claim (Claimant’s Statem)

ii. Medical Attendant’s Certificate in the prescribedmat completed by Family
Physician/Usual family Doctor and Hospital Treatt€grtificate in the prescribed
format completed by Hospital Authorities.

Death Certificate issued by a local government HikdyMunicipal Corporation / Village
Panchayat

In case of death Certificate issued by attending physician/ hosmitathe medical cause of death
other than
accident

Attested true copies of indoor case papers of tspital(s) if any

The Beneficiary’s:

- Photo ID

- Residence Proof

- Bank Account Details, i.e., a copy of Bank Pasdbor Statement.

Employer’s Certificate along with leave record floe past 5 years if deceased was in
service

Credit Account Statement as prescribed by SBI Life

Any other document which SBI Life may call at iisatetion

In case of death| Post Mortem report & Chemical Viscera report —affprmed
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due to accident . .
First Information Report & Panchnama / Inquest Repo

(submit in
Zgg'\fgﬂ to the Final Police Investigation Report — Will be callied if required.

Newspaper cutting / Photographs of the accidehtwvailable

11.1.3.The claim documents should be sent to the folloveiddress:
SBI Life Insurance Company Limited
Central Processing Center,
7th Level (D Wing) & 8th Level, Seawoods Grand Geht
Tower 2, Plot No. R-1, Sector 40, Seawoods,
Nerul Node, Navi Mumbai - 400 706
Dist. Thane, Maharashtra
11.1.4.Claim under any member’'s cover should be intimatdin 90 days from the date of death.
11.1.5.However, without prejudice, in case of delay iriridtion or submission of claim documents beyond the
stipulated period in the policy document or in Btatutes, We, at our sole discretion, may condocé s
delay and examine the admissibility or otherwisehaf claim, if such delay is proved to be for reemso
beyond the control of the nominee/claimant.
11.1.6.The Claim form shall be duly authenticated by yothie satisfaction of the Company.
11.1.7.You would be expected to facilitate the registnatamd settlement of the claims

11.2. Authorisation by insured member to pay claim proceds to the Master Policyholder (applicable only for
eligible entities as per applicable regulations):
11.2.1.We will pay the claim proceeds as per the speaifithorisation obtained from the insured membehat t
time of member joining the scheme/ policy or aatel date.
11.2.2.Such amounts, as applicable, would be payable tooydy on submission of data/ information for every
claim in a format prescribed by us.
11.2.3.In case the insured member has authorised SBld.if@ay the claim proceeds to you, we will;
11.2.3.1Pay the claim proceeds to you to the extent ofdhtstanding loan amount as on the date of
occurrence of the insured event
11.2.3.2Pay any amount in excess of the outstanding loaauamto the insured or his/ her nominee/
beneficiary or legal heir and we may send the cleimaque to you for administrative convenience
for onward transmission to the legal representatiff¢he insured member or through any other
electronic mode of payment to the specific bankoaot of the insured or his/ her nominee/
beneficiary or legal heir.
11.2.4.In case the insured member has not authorised 88Itd pay the claim proceeds to you, we will pdly a
the monies in the name of the insured or his/ loeninee/ beneficiary or legal heir and we may sémed t
claim cheque to you for administrative conveniefazeonward transmission to the legal representative
the insured member or through any other electrarode of payment to the specific bank account of the
insured or his/ her nominee/ beneficiary or leggt.h

11.3. Surrender
11.3.1.You can request for surrender of the cover in retspé any insured member if you have paid the
premiums. In schemes, where the insured membeses fed the premiums, surrender can be initiated by
the insured member.
11.3.2.We will pay the surrender value to the master poliolder, if the premiums are paid by the master
policyholder.

11.3.3.We will pay the surrender value to the insured memibthe premiums are paid by the insured member.
11.3.4.Surrender request should be sent at the followiluyess:

SBI Life Insurance Company Limited

Central Processing Center,

7th Level (D Wing) & 8th Level, Seawoods Grand Geht

Tower 2, Plot No. R-1, Sector 40, Seawoods,

Nerul Node, Navi Mumbai - 400 706

Dist. Thane, Maharashtra
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Telephone: +91 — 22 — 6645 6000

Facsimile: +91 — 22 — 6645 6655
The Company however, reserves the right to seekiadal proofs and documents to process the request
for surrender.

12 General Terms

12.1. Policy Alteration
12.1.1.0nce the insurance cover has been issued, thevioigpparameters can be altered:
12.1.1.1. Nominee details
12.1.1.2. Co-borrower may be added subsequently, howeveelate will be applicable in case it is applied
for, subsequently.
12.1.2.0nce the insurance cover has been issued, thevinjgparameters cannot be altered:
12.1.2.1. Premium payment Mode
12.1.2.2. Policy Term
12.1.2.3. Interest rate
12.1.2.4. Premium payment Term
12.1.2.5. Sum Assured
12.1.2.6. Rider choice
12.1.2.7. Option chosen (Gold/ Platinum)
12.1.2.8. Co-borrower cover details (whether covered forreritban amount or proportionate share) once
the cover has been issued.
12.1.2.9. Moratorium period details.
12.1.2.10.Any other parameter which may impact the premiuich &am Assured calculation.

12.2. Free-look Cancellation

12.2.1.Where the scheme is compulsory in nature, yoy,the.master policy holder have 15 days from the da
the receipt of this policy document to review isms and conditions. If you are not satisfied, gan
return the policy stating the reasons for objectdthere the scheme is voluntary in nature, theratbu
member has 15 days from the date of receipt ofifiate of Insurance (COI) to review the terms and
conditions of the insurance cover. If not satisfieel she can return the Certificate of Insuraatng the
reasons for objection through you i.e., the mastdéicy holder.

12.2.2.We will then refund an amount equal to:
—  Premium
—  lessproportionate risk premium and proportionate teaed cess
—  lessstamp duty
—  lessmedical expenses, if any

12.2.3.You and/ or the member cannot revive, reinstateestore the insurance cover once you or the member
have applied for cancellation of the cover underkhee Look Cancellation.

12.3. Suicide Exclusion
12.3.1.If the insured member, whether sane or insane, dgtsmsuicide, within one year from the date of
commencement of insurance cover, we will not paydbath benefit. In such a case, 80% of the premium
paid, net of taxes and cess, pertaining to thed#sured concerned will be refunded without interes
provided the member policy is in-force.
12.3.2.1f the insured member, whether sane or insane, dtssuicide, within one year from the date of reviof
insurance cover for that member, we will not pay dieath benefit. In such a case, we will pay:
12.3.2.1. Either 80% of premiums paid (net of applicable taaad cess)
12.3.2.2. Or surrender value applicable
Whichever is higher
12.3.3.If the cover is availed by the Co-borrower/s, thsurance cover will continue for the surviving fifees
assured.
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Part E

13 Charges

13.1.Charges
Being a non-linked product, there are no explibarges under this policy.
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Part F

14 General Terms — Miscellaneous

14.1. Nomination

14.1.1.The member may, when effecting the insurance caoveat any time before the cover term ends,
nominate a person, to whom the money secured binslueance cover shall be paid in the event of the
death of the life assured.

14.1.2.1f the nominee is a minor, the member may appoipérson competent to contract, as an appointee in
the manner laid down by us, to receive the moneyreel by the insurance cover in the event of death
of the life assured during the minority of the noee.

14.1.3.The member may cancel or change the existing ndimimat any time during the course of the policy
term.

14.1.4.The nomination should be registered in our rectwdsake it binding on us.

14.1.5.For complete details about nomination, please rtdeBSection 39 of the Insurance Act, 1938, as
amended from time to time.
[For simplified version of Section 39 of the Insnca Act, 1938; please refer Annexure 1]

14.2. Assignment
14.2.1.Assignment of your Master Policy or the memberqpis not allowed under this product.

14.3. Policy Loan
Your policy/ member policy will not be eligible fany policy loans.

14.4. Non-disclosure

14.4.1.We have issued your policy based on your statemintgour master proposal form, and other
documents provided by you including but not limitedDeclaration of Good Health submitted by the
insured members and other Declarations at the &tiekdProposal forms/Membership Forms. If we find
that any of this information is inaccurate or fatseyou have withheld any material information,ior
case of fraud, we will have a right to decline th@m subject to the provisions of section 45 d&f th
Insurance Act, 1938, as amended from time to time.

14.4.2.We have issued the COI based on your/ member'smstaits in membership form, personal statement,
medical reports and any other relevant documehtse Ifind that any of this information is inaccugat
or false or the member has withheld any materifdrination, or in case of fraud, we shall have the
right to decline the claim subject to the provisiarf section 45 of the Insurance Act, 1938, as a®en
from time to time.
[For simplified version of Section 45 of the Insnca Act, 1938; please refer Annexure 1]

14.5. Mis-statement of Age
14.5.1.1f we find that the insured member’s correct agelifferent from that mentioned in the membership
form, we will check the member’s eligibility forehinsurance cover as on the cover start datee lage
stated is incorrect and if the member is:
14.5.1.1. Eligible
14.5.1.1.1If the correct age is found to be higher, you amdthe member will have to pay the
difference in premiums along with interest basedcompany’s prevalent norms, which
may change from time to time.
14.5.1.1.2If the difference in premium and the applicablesiest is not paid, we will terminate the
member’s insurance cover by paying the surrendeey# any.
14.5.1.1.3If the correct age is found to be lower, we wifured the difference in premiums, without
interest.
14.5.1.2. Not eligible
14.5.1.2.1We will terminate the member’s insurance cover ayipg the surrender value, if any.
[For simplified version of Section 45 of the Insnca Act, 1938; please refer Annexure 1]
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14.6. Taxation
14.6.1.You and/ or the members are liable to pay the senéx/cess/ GST etc. as per the applicable rates.
14.6.2.Taxes may change as per the changes in taxatian law
14.6.3.You and/ or the members are also liable to payhalltaxes and cesses that are levied [as and when
levied] by the Central or State Government or atheo Statutory/Regulatory authority from time to
time.

14.7. Date Formats
Unless otherwise stated, all dates described agulinghe policy schedule are in dd/mm/yyyy formats

14.8. Electronic Transactions
We shall accept premiums and pay benefits thromgtepproved modes including electronic transfers.

14.9. Communications
14.9.1.We will communicate to you and/ or the member, iiting and deliver the correspondence by hand,
post, facsimile, e-mail or any other approved mode.
14.9.2.We will send correspondence to the mailing addyess have provided in the master proposal form/
membership form or to the changed address.
14.9.3.You and/ or the member should also communicateriting and deliver the correspondence by hand,
post, facsimile, e-mail or any other approved mode.
14.9.4. All your correspondence should be addressed to:
SBI Life Insurance Company Limited
7th Level (D Wing) & 8th Level, Seawoods Grand Ceht
Tower 2, Plot No. R-1, Sector 40, Seawoods,
Nerul Node, Navi Mumbai - 400 706
Dist. Thane, Maharashtra
Phone: 022 - 6645 6241
Fax: 022 — 6645 6655
E-mail: info@sbilife.co.in
14.9.5.1t is important that you keep us informed of yobanged address.

14.10.Where the Certificate of Insurance is being issogthe Master Policy holder, we shall have the auity to
conduct surprise checks and inspect your bookseruatds, to ensure that the books are correctiytaiaied
and appropriate premiums are being collected.

14.11.Where the claim proceeds are being paid by SBI difectly to you, to the extent of the outstandiogn

amount, we or auditors appointed by us shall hbeeauthority to verify the information providedrespect
of each claim settled during a given financial yeaBl Life may delegate the responsibility of aualitd
require you to audit or cause an audit into theueszy of information provided by you in respectwdiich
claims were settled during a given financial yéarcase it has been found during the audit thatGleém
amount paid exceeds the Outstanding loan amouan dse date of death of the insured member, SBd Lif
has the right to:

14.11.1.Recover the excess of Claim amount paid over thist&uding loan amount from you for all claims

relevant to the observation.
14.11.2.Pay such recovered amount to the life assuredsbhbi nominee/ beneficiary or legal heir.

14.12.In case the Master Policy is terminated while thember insurance covers are still in force, the negu
members would have a choice of continuing theirec@mn an individual basis.
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Part G ‘

15 Complaints

15.1. Grievance redressal procedure
15.1.1.1f you have any query, complaint or grievance, ytay approach any of our offices.
15.1.2.You can also call us on our toll-free number 182MA90 (9 a.m. to 9 p.m)
15.1.3.1f you are not satisfied with our decision or hanat received any response within 10 working
days, you may write to us at:
Head — Client Relationship,
SBI Life Insurance Company Limited - Central Prasieg Centre,
7th Level (D Wing) & 8th Level, Seawoods Grand CGeht
Tower 2, Plot No R-1, Sector-40, Seawoods,
Nerul Node, Dist. Thane,
Navi Mumbai-400 706
Telephone No.: +91 - 22 — 6645 6241 |[Fax No.: +92 — 6645 6655 | E-maihfo@sbilife.co.in
15.1.4.In case you are not satisfied with our decision #adissue pertains to provision 12 (1) of the
Redressal of Public Grievances Rules, 1998, youapayoach the Insurance Ombudsman. You
can make the complaint to the Ombudsman as peiswavl3 of the said rules. The relevant
provisions have been mentioned in the section \ReleStatutes’.
15.1.5.The address of the Insurance Ombudsman and the$sadiof Public Grievances Rules, 1998,
are available in the website of IRDAlhttp:/www.irdaindia.org and in our website
http://www.sbilife.co.in
15.1.6.The address of the ombudsman at Mumbai is:
Office of the Insurance Ombudsman (MaharashtraGuom)

3 Floor, Jeevan Seva Annexe, S.V. Road, Santa @vijizNlumbai — 400 054.
Telephone No.: +91 — 22 — 2610 6928

Fax No. : +91 — 22 — 2610 6052

E-mail : ombudsmanmumbai@gmail.com

15.1.7.1f you are not satisfied with the response or doreceive a response from us within 15 days,
you may approach the Grievance Cell of the Inswed®egulatory and Development Authority
of India (IRDAI) on the following contact details:
IRDAI Grievance Call Centre (IGCCOLL FREE NO: 155255 / 1800 4254 732
Email ID: complaints@irda.gov.in

You can also register your complaint online at Wiggms.irda.gov.in/
Address for communication for complaints by fax/gap
Consumer Affairs Department
Insurance Regulatory and Development Authoritynofid
9th floor, United India Towers, Basheerbagh
Hyderabad — 500 029, Telangana
Fax No: 91- 40 — 6678 9768

16 Relevant Statutes

16.1. Governing laws and jurisdiction
This is subject to prevailing Indian Laws. Any disp that may arise in connection with this shall be
subject to the jurisdiction of the competent Cooftindia.
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16.2. Section 41 of the Insurance Act 1938
(1) No person shall allow or offer to allow, @thdirectly or indirectly, as an inducement to a@yson
to take or renew or continue an insurance in raspkany kind of risk relating to lives or properity
India, any rebate of the whole or part of the cossioin payable or any rebate of the premium shown on
the policy, nor shall any person taking out or meing or continuing a policy accept any rebate, exce
such rebate as may be allowed in accordance wétpublished prospectuses or tables of the insurer:
Provided that acceptance by an insurance agenbmimission in connection with a policy of life
insurance taken out by himself on his own life Emalt be deemed to be acceptance of a rebate of
premium within the meaning of this sub-section tiftiee time of such acceptance the insurance agent
satisfies the prescribed conditions establishirag tie is a bona fide insurance agent employed by th
insurer.

(2) Any person making default in complying witketprovisions of this section shall be punishahté w
fine which may extend to ten lakh rupees.

16.3. Section 45 of the Insurance Act 1938
[A leaflet containing the simplified version of theovisions of Section 45 is enclosed as Annexuidoer
reference.]

16.4. Provision 12 (1) of Redressal of Public Grievancd’ules, 1998
The Ombudsman may receive and consider
(a) Complaints under Rule 13
(b) Any partial or total repudiation of claims by arsumer
(c) Any dispute in regard to premium paid or payableeims of the policy
(d) Any dispute on the legal construction of the palieygofar as such disputes relate to claims
(e) Delay in setlement of claims
® Non-issue of any insurance document to customees &ceipt of premium

16.5. Provision 13 of Redressal of Public Grievances Ride1998
(1) any person who has a grievance against ameinsmay himself or through his legal heirs make a
complaint in writing to the Ombudsman within whgsgsdiction the branch or office of the insurer
complained against is located.
(2) the complaint shall be in writing duly signley the complainant or through his legal heirs amalls
state clearly the name and address of the compitaitiee name of the branch or office of the insurer
against which the complaint is made, the fact gjuiise to complaint supported by documents, if
any, relied on by the complainant, the nature adtene of the loss caused to the complainant and the
relief sought from the Ombudsman.
(3) no complaint to the Ombudsman shall lie unless
(@) the complainants had before making a complaint te ©mbudsman made a written
representation to the insurer named in the comiplaimd either insurer had rejected the
complaint or the complainant had not received apyyrwithin a period of one month after the
insurer concerned received his representationeoctimplainant is not satisfied with the reply
given to him by the insurer.

(b) the complaint is made not later than one year #feinsurer had rejected the representation or
sent his final reply on the representation of theplainant, and

(c) the complaint is not on the same subject matterwfich any proceedings before any Court,
or Consumer Forum or Arbitrator is pending or wsoesarlier.

TEEEER T TRTERARERE End of Polic Yy Booklet *rxxskkikkkikikx TRTERARERE *
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Annexure-|

Section 39 - Nomination by policyholder

Nomination of a life insurance Policy is as belowaccordance with Section 39 of the Insurance 2238 as amended by Insurance
Laws (Amendment) Act, 2015. The extant provisianthis regard are as follows:

1.

10.

11.

12.

13.

14.

15.

The policyholder of a life insurance on his owe lihay nominate a person or persons to whom moreyest by the policy
shall be paid in the event of his death.

Where the nominee is a minor, the policyholder mpgoint any person to receive the money securebebgolicy in the
event of policyholder’s death during the minorifytlee nominee. The manner of appointment to bedaidn by the insurer.

Nomination can be made at any time before the ritgtofrthe policy.

Nomination may be incorporated in the text of théqy itself or may be endorsed on the policy cominated to the insurer
and can be registered by the insurer in the reaeddting to the policy.

Nomination can be cancelled or changed at any biefiere policy matures, by an endorsement or adughdorsement or a
will as the case may be.

A notice in writing of Change or Cancellation ofmimation must be delivered to the insurer for theurer to be liable to
such nominee. Otherwise, insurer will not be liabkebonafide payment is made to the person naméte text of the
policy or in the registered records of the insurer.

Fee to be paid to the insurer for registering clkamgcancellation of a nomination can be specifigthe Authority through
Regulations.

On receipt of notice with fee, the insurer shoulang a written acknowledgement to the policyholofienaving registered a
nomination or cancellation or change thereof.

A transfer or assignment made in accordance withi&e38 shall automatically cancel the nominagowept in case of
assignment to the insurer or other transferee sig@ase for purpose of loan or against securitysoraassignment after
repayment. In such case, the nomination will notcgecelled to the extent of insurer’s or transd&rer assignee’s interest
in the policy. The nomination will get revived cepayment of the loan.

The right of any creditor to be paid out of theqweds of any policy of life insurance shall notlffected by the nomination.

In case of nomination by policyholder whose lifénisured, if the nominees die before the policykolthe proceeds are
payable to policyholder or his heirs or legal reprdatives or holder of succession certificate.

In case nominee(s) survive the person whose lifesisred, the amount secured by the policy shafidié to such
survivor(s).

Where the policyholder whose life is insured nortésahis
parents or

spouse or

children or

spouse and children

or any of them

PTooT o

the nominees are beneficially entitled to the am@aiyable by the insurer to the policyholder uniessproved that
policyholder could not have conferred such benaffittile on the nominee having regard to the natdirais title.

If nominee(s) die after the policyholder but befare share of the amount secured under the pdipgid, the share of the
expired nominee(s) shall be payable to the heitegal representative of the nominee or holdemuotsssion certificate of
such nominee(s).

The provisions of sub-section 7 and 8 (13 and Vv@pshall apply to all life insurance policies mvatg for payment after
the commencement of Insurance Laws (Amendment)n@ntie, 2014 (i.e. 26.12.2014).
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16. If policyholder dies after maturity but the proceedhd benefit of the policy has not been paid to hecause of his death,
his nominee(s) shall be entitled to the proceedsbemefit of the policy.

17. The provisions of Section 39 are not applicablartp life insurance policy to which Section 6 of Med Women's Property
Act, 1874 applies or has at any time applied exedyare before or after Insurance Laws (Ordinan@dy@2a nomination is
made in favour of spouse or children or spousechildren whether or not on the face of the policg imentioned that it is
made under Section 39. Where nomination is intetold# made to spouse or children or spouse afdtehiunder Section
6 of MWP Act, it should be specifically mentionex e policy. In such a case only, the provisionSection 39 will not

apply.

[Disclaimer: This is not a comprehensive list of amendments of Insurance Laws (Amendment) Act, 2015 and only a simplified
version prepared for general information. Policy Holders are advised to refer to Original Ordinance Gazette Notification for
complete and accurate details.]
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Annexure-Il

Section 45 — Policy shall not be called in questiamn the ground of mis-statement after three years

Provisions regarding policy not being called inteestion in terms of Section 45 of the Insurance A888, as amended by Insurance
Laws (Amendment) Act, 2015 are as follows:

1.

No Policy of Life Insurance shall be called in giimson any ground whatsoeveafter expiry of 3 yrs from
a. the date of issuance of policy or
b. the date of commencement of risk or
c. the date of revival of policy or
d. the date of rider to the policy
whichever is later.

On the ground of fraud, a policy of Life Insurammay be called in question within 3 years from
a. the date of issuance of policy or
b. the date of commencement of risk or
c. the date of revival of policy or
d. the date of rider to the policy
whichever is later.
For this, the insurer should communicate in writioghe insured or legal representative or nomoregssignees of insured, as
applicable, mentioning the ground and materialsvbith such decision is based.

Fraud means any of the following acts committednisyred or by his agent, with the intent to decéesinsurer or to induce the
insurer to issue a life insurance policy:

a. The suggestion, as a fact of that which is not &m@ which the insured does not believe to be true;

b. The active concealment of a fact by the insuredrnigaknowledge or belief of the fact;

c. Any other act fitted to deceive; and

d. Any such act or omission as the law specificallgldess to be fraudulent.

Mere silence is not fraud unless, depending arunistances of the case, it is the duty of the atsor his agent keeping silence
to speak or silence is in itself equivalent to $pea

No Insurer shall repudiate a life insurance Potinythe ground of Fraud, if the Insured / beneficizan prove that the
misstatement was true to the best of his knowledgkthere was no deliberate intention to suppresgact or that such mis-
statement of or suppression of material fact atbimthe knowledge of the insurer. Onus of dispng\vis upon the policyholder,
if alive, or beneficiaries.

Life insurance Policy can be called in questiothimi 3 years on the ground that any statement sfippression of a fact
material to expectancy of life of the insured wasorrectly made in the proposal or other documesisowhich policy was
issued or revived or rider issued. For this, trguier should communicate in writing to the insuoedegal representative or
nominee or assignees of insured, as applicabletionmémg the ground and materials on which decisemrepudiate the policy of
life insurance is based.

In case repudiation is on ground of mis-statemadtret on fraud, the premium collected on poliththie date of repudiation
shall be paid to the insured or legal represergaiivnominee or assignees of insured, within sodesf 90 days from the date of
repudiation.

Fact shall not be considered material unless ighdisect bearing on the risk undertaken by thargrs The onus is on insurer to
show that if the insurer had been aware of the fsaitl no life insurance policy would have beeméssto the insured.

The insurer can call for proof of age at any tifnieei is entitled to do so and no policy shall berded to be called in question
merely because the terms of the policy are adjusteslibsequent proof of age of life insured. S, $lection will not be
applicable for questioning age or adjustment basegroof of age submitted subsequently.

[Disclaimer: This is not a comprehensive list of amendments of Insurance Laws (Amendment) Act, 2015 and only a simplified
version prepared for general information. Policy Holders are advised to refer to Original Ordinance Gazette Notification for
complete and accurate details|
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